\ 2121 TEM NO. 1 COURT NO. 7 SECTION |V
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

IANO 3 INCVIL APPEAL NQ(s). 2529 OF 2006

BABU LAL & ORS. Appel I ant (s)
VERSUS
GRAM PANCHAYAT, DEROLI JAT & ORS. Respondent (s)

(For recalling the court’s order and office report)

Dat e: 24/01/2011 Thi s Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE HARJI T SI NGH BEDI
HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD

For Appellant(s) M. P.N. Mshra, Sr. Adv.
M. S.K Qupta, Adv.
M. Balbir Singh Gupta, Adv.
For Respondent (s) M. Balaji Srinivasan, Adv.

M. Gauram Awast hi, Adv.
M. Achal Sirohi, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

The application is di sm ssed.

(KALYANI GUPTA) (VI NOD KULVI )
SR P.A COURT MASTER

[ SI GNED ORDER |'S PLACED ON THE FI LE. ]
I'N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON
| NTERLOCUTORY APPLI CATI ON NO. 3

I'N
CRI M NAL APPEAL NO. 2529 COF 2006

BABU LAL & ORS. L. APPELLANTS
VERSUS

GRAM PANCHAYAT DEROLIJAT & ORS.  ...... RESPONDENTS

ORDER



The Interlocutory Application is dismssed.

[ CHANDRAMAULI KR. PRASAD
NEW DELHI
JANUARY 24, 2011.



